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CPJGINLhPPIIIION NO.121 OF 1993. 

CUtL.5CR, thts the 22nd day of July, 1999. 

hri K. Rama Rao. 	•.•.• 	 Applicant. 

-versus- 

Union of India and others. •... 	 rspaidents. 

OR INSTRUC'IIONS 

Whether it be referred to the reporters or not? 
')~ 

Whether it be referred to all the Benches of the 
Central Mrninistrative Tribunal or not?  

(G. NARASIMHAN 
Mi3ER(JUDICIAL) 	 VICE-CHAI 1 



CEHL iDMINISIWaVE IPI3UNZL 
CUTTACK BENCH; CUTCK. 

ORIGINM APPLICAEION NO. 121 OF 1993. 

Cuttack,thiS the 22nd day of July,1999. 

CO RAM; 

THE FJNOURABLE MR. SOMNATH SON, VICE-CHAI PNAN 

AND 

THE I-DNOURABLE MR. G. NARASIMHAIv1,ME14BER(JUDL.), 

Shrj K.Rama Rao,Ii, 
S/o.late K.JOga RaO, 
Supdt.,Central Excise and Customs, 
Therubali 100% EOU, 
£0. 'heruba1i,DiSt. Rayagada. 	••. 	Applicant. 

By legal Practitioner ; M/s.A.Rath, and A.C.Rath,AdVccates. 

- Versus - 

Union of India represented by the 
Secretary to Government of India, 
Ministry of FinaflCe,Departneflt of 
Revenue, New Delhi-i, 

Secretary,Cefltral Board of Excise, 
and customs,Ministry of Finance, 
DepartmefltOf Revenue,GoVerflment of 
India, New Delhi-i. 

Collector,Cefltral DciSe and Customs, 
Collectorate, At_Rajaswa Vihar, 
Po/PS. Avlunsi Li, Bhubaneswa t, 
Dis t. Khu rda. 

Sh ri Budhi ram Acha rya, Supe tin ten 2en t, 
Grou2 3 Central Excise and O.istoms, 
C/o.cXllector,Central D,,Cise and 
Customs, Bhubaneswar, DiS t.1<hurda. 

shri B.M.Upadhyaya,SUt.Cr. 3#  
Central Excise and Customs, 
c/o.Collector,Central Excise and 

* 	Customs, Bhubaneswar, Dist.Khurda. 

6 • 	S h ri Ma hend ra C hand ra Sa ho o, 
Superintendent Gt.B, 
Central Excise and Customs, 
Calcutta Air Port, 
o- icutta- 52. 

7. 	ghri Brundaban 	ra itnuik, 
Sudt, Gr..B, 
Central Excise and Customs, 
/o.Co1l€Ctot, Central Excs 

Jhubaneswar, 	t, JThUrda. 
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B. 	Shri K. V. R. Patnaik, Sut.Gr. B, 
Central Exciseand Customs, 
Office of the AEsiStant Collector, 
Central Excise and Customs, 
Cuttack-2,Ibwn and Dist.Cuttack. 

Shri Bairagi Charan Sahoo, 
Supt. Gr.3, 
Central Excise nd Customs, 
C/o. Collector, Central Excise and Cusms, 
Bhubanesw ar, DiS  t, Khu rda. 

Shri pandaba Charan l3ehera, 
updt. Group B , 

Central. ExC2iSe and Customs, 
C/o,C011eCtor, Central Excise and CUSton, 
Bhubaneswar, Dist.Khurcla. 

11, 	shri Dasarathi  pradhan, 
Supdt. Gr.3, 
Central Excise and Customs, 
c/o.collector,Central Excise and Customs, 
3hubaneswar, Dist.Khurda. 

Respondents 

By legal practitioner : I?r.A.K.BOse, Senior Standing 
counsel (Central). 

0 R D E R 

MR. SOMNA TI-I SOM, VICE-CHAI MAN; 

In this application under section 19 of the 

Administrative Tribunals ACt,l5, applicant has prayed 

for refixing his seniority afldto give him promotion from 

the date his immediate juniors got promotion to the 

rank of Superitendent Group B. 

2. 	For the purpose of considering this matter, it 

wo  is not necessary to go into too many facts of this case. 

ResPQldents have filed counter. In para 6 of counter, 

RespOrdentS have stated that the case of applicant was 

- referred to the Ministry and on receipt of necessary 

orders fran the MiniStry, applicant' $ case has been 

considered and he has been allowed notional promotion to 
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the grade of Superintendent,Group B with effect from 

7. 2.1983 from the date his junior Shri B.C.Sahoo got 

promotion to the grade of Supdt. in order dated 2. 3.93, 

It is submitted by learned counsel for petitioner that 

this prayer of applicant that he should be given promotion 

to the rank of Supdt. Group B after refixing his seniority 

from the date his immediate junior got promotion to the 

rank of Supdt. GR.B has already been granted to him by 

the Departmental Authorities. It is also stated that 

accordingly the petitioner's pay has also notiônally been 

fixed and he got the arrear benefits from the date of 

his actual promotion to the grade of Supdt. Gr • B, Res ponde n ts 

hawe further stated in para.6 of counter that question 

of refixing the seniority of applicant in the All India 

seniority list has been taken up with the Cetra1 Board 

of Excise and Customs. It is submitted by the learned 

counsel for applicant that applicant has in the meantime 

retired from service w.ef. 1994.In view of this,after having 

heard Mr.  Rath,learned counsel for applicant and Mr.Bose, 

learned Senior Standing Counsel appearing for Respondents, 

we hold that as the main prayer of applicant has already 

been granted by the Depa rthental Authori ties, the 

original Application is dispos& of without any further 

orders on his prayer,No costs. 

(G. NA IAS IMHAM) 
M1BER(JUDICIAL) 

A 	WiTtkH, as Ok 	.0 

VICE- CHq 

KNM/Q4. 


